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Reserved 

CENTRAL Ail1I 1Jl'.STRATI iJE TRI OlJIJAL, ALL AHABAD 8 Ei'IJ CH 

ALLAHABAD 

All ahubad This Th e J.G fh Day of f'l ay , 2000 , 

Original Application No, J0 3 of 1Y97 

CORAM : 

Hon ' ble Nr . S , Bi. swo, A, i'l, 

I ndraj eet Y adov sen of La t e 

Ram Nath Yadav, r esident of 

vill age-Almapu r , Post Of fie&-

Mal auan ~hurd , Qi.strict Allctl abad, 

•••••••• Applicant . 
( fy adv. Shri 5 , K, Yadav ) 

Ver sus 

1 . Union of india thrQJgh its 

Secr et ary, f'U.niotry of DS' mce 

Gov er nmEflt of India, fJew Delhi . ,, 

2 , l)il'ector Gen er al Ordn ance Service , 

111 ew Del.hi • 

• 
3 , CQ'Jlmandant, Ordnanc e Depa~ . fort , . . 

Hllah ebad, 

•• • •••• Respondents 

{ 8; Km . S, 5hrivastava) 
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The applicant, s on of l ate Ram Nath Yadov, an 

ex-.servi c 01lan ( ticket n o. 720) has sQ.Jght t h e follo.iiing renedies. 

( a ) To quas h order da ted 27.09 .96 by pass ed by 

r espondC11ts . 

( b) Qi r ec ti Ql ~ giv en to the respondents t o 

appoi nt him ( appli cant) on any post an canpassionate g rQJnd, 

as his f ather an ex- s er vi can an died in harn 89;3 bo 14 .12 . 89 . 

.. 
2 . Heard th e cQJns el for t.h e r espCl'ldebt:.s , ~rned 

""-...o-\. ..... 
for t he app li can t i s -GA et appearing 1 n th e case. Hence, 

1\ 
the 

c ase i s decidod on merits of r ecords O. A. and R. A. 

3 • . As directed by r espondent 3 vi de hi s let ter 

dated 23.06 . 92 , the requi si te particul ars wer e furnished 

vi de order dated 28 .1 2 . 9 3 ,,h e applicant und el.'9 t an cj; th at 

theif( case for ccxnpassionate appointed were lo is considers:! 

in r elaxation to normal rul es . A lis t of d~endents were 

prepared and 
o'f-f~'-> 

name ~tat 
r-. .,;· ,,, 

, 
s.~t to, R~spondent No. 2 in which the applicants 
.It'" ""'-.:c-..;l-..:f h i.. 
s . No. s . a.it when r ecruitment of oth er 

dependents wer e made und er ord er dated 28 . 06 . 9 s, the 

applicant '• was not app ointed. furth er appointment uas made vide 

ord er doted 04 . 0 8 . 9 5 again and the applica nt was ov er 

l ooked. Th e apµlicant submitted th at b
0

e i s Qle of th e mos t 

des isrving c andidate for oanpassionate appointment but h e was 

not c onsid er ed by the r espondents . Th e conan.ic c ondition 

of the appli c ant is poo r having no earning manber in the 

family . 

The application has been opp osed mai nly on the 

following grounds . 

(i) Th e applican t and his mother, viz, widow 

of the deceosed anpl~ ee made in all two r ep resent a ti on, 

the lot59t r epr o.1entation was di sposed of on 28.02 . 94 

Whereas , th e O.A. t:J OS filed on 10 .0 3. 97 • H9"lce th e petition 

i a time barred. 
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II 3 II 

(ii) Th e appl ican t h as sought c:i-u ashi rlJ of 

order dated 27 . 09 . 96 which h os not b ec.n enclosed. Nor 

an>' such order j,:£3 rel ating to the cooipasoionate app aintaent 
,:, 1~---

0f the applican~ Thi s letter rel ateD to the cooipass.idna:.ei 

app aintm€flt of Ram Loch en Si~h . If t he applicant wants 

that this l etter s howi! be quash ed , which i s his main 

p r ay tor in the o. A., th en h e s h c:uld have me.de him a party . 

B~sides , .quashing of this letter does not in any way serv t: 

or m"eke his pr ay er f or conpassionatc appointment st ronger . 

I f thi s ord ;:r , even for arguments • sake, i s quash ed, 

i t would be a fruitless exercis o - The demand i s not only 
O'- \.f-

ill e;Jal but pr~ost erw s ly ~ of c ontext • 

\ iii) The cooipassi onate app ointmen ts are 

considerro by - Board on obj e;ctivc eval.Jati on of each 

and every c ase - Selection and apµ aintrnents a re made i n 

deservi ng case:> by obscrvin!:J certain obj cctiv e standards 

as sever al application for a limi ted merober of posts or e 

recei.vc:d wery / ea r. B,t these numerical norms , the c ase 

~ 
of the applicant f el.l shor t of the scor e ~ oth er more 

doserving cases were abl e to sec.Jre. Be:sid BI the applicant 

did not furnish ell the r equi s i te particula r s as required 

in bhe format . It i s not fr ee fr an dQ.Jbt that he could h ave 

omitted to furnish the µa rticul a rly in full . purposely , 

· Hence h e mi ssed th c r ank and to t ak c him no other vacancy 
./ 

was avail abl e. 

s. Canpass ionate app ointment i s not for 

g9king or earn ed as a right . It i s dqJendrnt on ovoluation 

of claims made by many applicants and most i mportnnt -' 
' I ' ...... J _ _ .. c • J! c < ~ ~ cfl ~ 

~ ovailobili t y of vacancies .~ "(} -~--~ ~-' .. . 

!; .. ~--~· 
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I h ave l ooked int.a t he rumerical objective 

t ~t p r s>cri bld by the resµondeflt . This i s by far th e best 

uay to p r ecess the claims for c anpasoionate app ointment . 

7 . Th e application fail s both on limitation and 

med-t s Hence th e O. A. i s dismi ssed wi th no casts • 

• 

/h .k./ 

• 


